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BENGALURU | THURSDAY, 10 JULY 2025

WHEREAS the undersigned being the Authorized Officer of HOME FIRST FINANCE COMPANY INDIA LIMITED, pursuant to demand notice issued on its respective
dates as given below, under the Securitization andReconstruction of FinancialAssets and Enforcement of Security InterestAct, 2002 (Act No. 54 of 2002) and in exercise
of powers conferred under section 13(2) read with rule 3 of the Security Interest (Enforcement) Rules, 2002 calling upon you/Borrowers, the under named to pay
outstanding dues aswithin 60 days from the date of receipt of respective notices.You/Borrowers all, however, have failed to pay the said outstanding dueswithin stipulated
time, hence HOME FIRST FINANCE COMPANY INDIA LIMITED are in exercise and having right as conferred under the provision of sub section (4) of section 13 of
SARFAESIACT,2002 readwith rules thereunder, takenPOSSESSIONof the secured assets asmentioned herein below:

REF: POSSESSION NOTICE UNDER SUB-RULE (1) OF RULE 8 OF THE SECURITY INTEREST (ENFORECEMENT) RULES, 2002

Sr.
No.

1

2

3

4

5

The borrower having failed to repay the amount, notice is hereby given to the borrower / Guarantor and the public in general that the undersigned has taken Possession of
the property described herein below in exercise of powers conferred on him/her under section 13(4) of the said Act read with rule 8 of the said rule on the date mentioned
above.
TheBORROWERS/GUARANTORSand thePUBLIC INGENERALare hereby cautioned not to deal with the above referredProperties/SecuredAssets or any part thereof
and any dealing with the said Properties/Secured Assets shall be subject to charge of HOME FIRST FINANCE COMPANY INDIA LIMITED for the amount mentioned
hereinabove against Properties/SecuredAssetswhich is payablewith the further interest thereon until payment in full.
The borrower's attention is invited to the provisions of subsection (8) of Section 13 of theAct, in respect of time available to redeem the secured asset.

POSSESSION NOTICE

Name of Borrowers/
Co-Borrowers/

Guarantors
Description of Mortgaged Property

Date of
Demand
Notice

Total O/s as on
date of Demand
Notice (in INR)

Date of
Possession

06-May-25

06-May-25

06-May-25

06-May-25

06-May-25

38,26,162

6,40,427

10,85,668

11,38,604

23,14,575

07-Jul-25

07-Jul-25

07-Jul-25

07-Jul-25

07-Jul-25

Home First Finance Company India Limited,
CIN:L65990MH2010PLC240703, Website: homefirstindia.com
Phone No.: 180030008425, Email ID: loanfirst@homefirstindia.com

Signed by: AUTHORISED OFFICER, Home First Finance Company India LimitedPlace:- Karnataka, Date: 10-07-2025

All that piece & parcel of immovable property
including constructed structures on a
Residential property bearing residential
property admeasuring 148 .20 Sq Mtr ,
bearing House no. 1527003006400230
,Stituated at Shivaji Galli , Malwadi ,
Haloyalost , Chibbalgeri -581329, Property
no.182 ,Situated at Malawadi Village ,
Murkavada Hooli , Halliyala Taluka , Uttara
Kannada -581329

08.07.2025
Rs 15,94,106.85/-
(Rupees Fifteen Lakh
Ninety Four Thousand
One Hundred Six and
Paisa Eighty Five Only)

Loan Account Nos. VT0002853
1. Preetam Kirani Store (Borrower)
At: Malvadi Shivaji Galli ,Haliyal Karnatak ,
Uttara Kannada, Karnataka -581329
2. Pooja Ningappa Ningappa Dange
(Co-Borrower)
3. Ningappa Kallappa Dange
(Co-Borrower)
4. Parvathi Kallappa Dange
(Co-Borrower)
2 & 4 At: 119,Malvadi , Malvadi , VTC : Malvadi,
PO: Chibbalageri , Sub District : Haliyal , Uttara Kannada, Karnataka -581329
Also At: Property no.182 , Situated at Malawadi Village,Murkavada, Hooli , Halliyala Taluka ,Uttara Kannada -581329

Undersigned being the Authorized officer of M/s Mintifi Finserve Private Limited, hereby gives the following notice to the
Borrower(s) / Co-Borrower(s) who have failed to discharge their liability i.e. defaulted in the repayment of principal as well as the
interest and other charges accrued there-on for Loan(s) against Property Mortgaged to them by M/s Mintifi Finserve Private Limited
and as a consequence the Ioan(s) have become Non Performing Assets. Accordingly, notices were issued to them under Section 13
(2) of Securitization and Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 and rules there-to, on
their last known address, however the same have been returned un-covered/undelivered, as such the Borrower {s)/Co-Borrower(s)
are hereby intimated / informed by way of this publication notice to clear their outstanding dues under the loan facility availed by
them from time to time.
Loan Account No./Name of the Borrower(s)/
Co-Borrower(s)/Guarantor(s) & Addresses

Address of the Secured/Mortgaged
Immovable Asset / Property to be enforced

Demand Notice
Date and Amount

Demand Notice Under Section 13 (2) of Securitization and Reconstruction
of Financial Assets and Enforcement of Security Interest Act, 2002.

M/S MINTIFI FINSERVE PRIVATE LIMITED,
Reg. Office: Times Square, Unit No. 3B, 2nd Floor, Opp. Mittal Industries Estate, Andheri-Kurla Road, Marol Naka, Andheri –
East,Mumbai-400059/Branch Office: 2/4,shirur park, beside, khode hostel, Vidyanagar, Hubli-580031

This step is being taken for substituted service of notice. The above Borrowers and/or Co-Borrowers Guarantors) are advised to
make the payments of outstanding along with future interest within 60 days from the date of publication of this notice failing which
(without prejudice to any other right remedy available with M/s Mintifi Finserve Private Limited) further steps for taking possession
of the Secured Assets/ mortgaged property will be initiated as per the provisions of Sec. 13(4) of the Securitization and
Reconstruction of Financial Assets and Enforcement of Security InterestAct,2002.The parties named above are also advised not to
alienate, create third party interest in the above mentioned properties. On which M/s Mintifi Finserve Private Limited has the
charge.

Date: 10.07 2025 Place:- KARNATAKA M/s Mintifi Finserve Private LimitedAuthorized Officer

Hon. Balasaheb ThackerayAgribusiness and Rural Transformation (SMART)
Project (www.smart-mh.org)

E-TENDER NOTICE NO: 2025_DOAWB_1197157
Construction of Breeder Shed For 500 Goats -7556 Sq.Ft. (Part 1), Weaning
or shed for Goats -2025 Sq.Ft, SickAnimal Shed For Goats - 500 Sq.Ft.,

Feed Godown - 1500 Sq.Ft., Changing Room -200 Sq. Ft.
The Government of Maharashtra is implementing the World Bank-funded SMART
Project. Pinakeshwar Farmer Producer Company Ltd. is one of the beneficiaries
under the project and inviting online bids on https://mahatenders.gov.in for above
mentioned works. The estimated cost of work is Rs. 106.56 Lakhs (Including
GST). The last date for submission of online bid is 11/08/2025 up to 03:00 PM.
Any updates or notices shall be published on aforementioned websites only.
District Implementation Unit, SMART Project, Dist. Chhatrapati Sambhajinagar

Hon. Balasaheb ThackerayAgribusiness and Rural Transformation (SMART)
Project (www.smart-mh.org)

E-TENDER NOTICE NO: 2025_DOAWB_1198929
Construction ofWarehouse 1080 MT and Machinery Shed 360.00 Sq. Mtr.

The Government of Maharashtra is implementing the World Bank-funded SMART
Project. SuvandaAgro Farmers Producer Company Ltd., Murma, Tq. Paithan,
Dist. Chhatrapati Sambhajinagar is one of the beneficiaries under the project and
inviting online bids on https://mahatenders.gov.in for above mentioned works. The
estimated cost of work is Rs. 170.81 Lakhs (Including GST). The last date for
submission of online bid is 14/08/2025 up to 03:00 PM. Any updates or notices
shall be published on aforementioned websites only.
District Implementation Unit, SMART Project Dist. Chhatrapati Sambhajinagar


